IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BEI\ZCH@ 4

JAIPUR, ,
0_A,N6.760/9é » Dt. 6f order: 25.;1.93'
Raghuvir Singh : Appliciét |
Vs, | i
Unioﬁ of Ind%a & Ors. H Responaents
0.A.No.761/92 ';
Balkishan : Applicfét
Vs. !_ |
Union of Ihdia & Ors, S Responaeﬁts
0.A.No.762/92 | '
Prem Chind : Applicﬁqp*
- | Vs, |
Union of India & Ors, H Responéents
0.A.N0.842/92 o
‘Manoharlal : Applic?nt
. ve o
. Union of India & Ors. : Requﬁéents
0.A,No,843/92 \
Kanhya 121 Gaur ¢ Applicént
| Vs .
Union of India & Ors, : Respondents
0.A,No,844/92 '
Vijay Kumar : Applicant = . \
Union.éf India & Ors.  : ReSpondénﬁ%t f o
Mr.J K,Kaushik : Counselzéégbipbi;béﬁté. %}
Mr.S.S.Hasan : Counse§%€8?¥?§§§éndéhtsiql
CORAM: | o -

Hon' ble Mr.Gopal Krishn®, Member(Judl,). .
- Hon' ble Mr.0.P.Sharmd, Member(Adm.).

PER HON' BLE MR.GOPAL KRISHNA, MEMBER(JUDL,):’

Applicants Raghuvir Singh, Balkishan, Prem Chiand,
(I o
Manoharlal, Kanhya 181 Gaur,and Vijay Kumdr, have filed
" these épplications under Sec,19 of'the Administrative

Tribun2ls Act, 1985, praying that the notice contaiﬁed
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in the letter dited 21.4.89 at Anng.A;G by wnich théy'
were informed thit on'their failureftoﬁippear'in and
cledr the trade test for the postéof Skilled Fitter -
Scile Rs.950~-1500, they shall‘te deemed to have refused
promotion be,quished. The applicéntsvhive also prayed
for & declirition thit they have'icquired a right to
the posts of Skilled Fitter on which they have been
working since 1983. Since common questions of law

and facts are "involved in these ipplicitions the sdme

are being diSposed of by @ common: order.

2, We hidve hedrd the ledrned counsel{for;the'part@es'
4nd perused the records, The ipplicintsfmere;initialiy
appointed &s Khdlasis in the Weste:n Railnay;'Ajmer.
While holding the post of Khalasis all these applicénts
appefred in and cledred the tride test for Skilled
Fitter. Theredfter, they were promoted to the posts
of Skilled Fitter in 1983, It is ?lleged by them that
| they were gradnted promotion ag-linst: clear vacincies,i
and they hidve been continuously working on the postSd
of Skilled Fitter since 1983. It must be noted that -
the applicants had filed 0.As eirliertégiinét.their‘f
< orders of reversion from the postslof'Skilled Fitte:i
| to that of Khalasis in the Jodhpur %Be_nch of this
Tribunal 4nd their orders of reversion‘were“quashed
as being violative of the princiles of ndturil justice.
Thereafter, the impugned notices hGVe been issued to e

the aoolicants The letter at Annx ﬁ 6 dited 21 4 89

~=“‘,"i

ﬁm., e .-

is merely & show cause notlce and Whefe < Show ciuse
notice is issued to ény government servint, ordinirily
the government Servant must plice hlS case before the
concerned authority and in such an event the Courts/
Pribunil Should be reluctant to 1nterfere with the

notice at that stage unless it is ShOWn thidt the notice
C}Kﬁﬂ¢l is ex facie illegal,
¢
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In these circumstances, we dlsoese of these -

I

applications with the following directions.r» ' _%

i)
it)
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4,
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The applicants shall suﬁmit tﬁeif reoiies to‘ﬁﬁé
Show c@use notices at Annx.A- 6 dated 21.4. 89\tg
the concerned authorities within a period of one
month from the date of this order and the reSpop—

dents are directed to dispose of.their replies

within @ period of two months.from the dates of.

réceipt thereof in accordanclél-with the rules,

:1nstructions and guldelines on the sub;ect through

opeaklng orders ~?, | ;ﬁf'

The respondents dre fqrther directed not to

I
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revert the applicants from the pocta of Skllled
Fitter grade III sciale %.950-1500 till decisions

are taken by them on thg}r pepliés and communi-

cated to the applicants.,

If any of the applicants fee@é”iggrieved byjady
decision t3ken on his reply,. he shall be at:

liberty to file & fresh O.A,

There shdll be no order as ,to costs.

LG T
ma ) (Gooal Krishna) P

Member (Adm.) .- ‘; Member(Judl),



